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Shri Satish Caturvedi, leatned counsel
for the applicant, Km, Sadhna Srivastava, learned
counsel for the petitioner., In compliance of the order
dated 18,£.93 the respondents have offered a cheque
amounting to Bs, 24,754 (Rupees twenty four thousand geven
hundred and fifty four) to the petitioner. The said '
cheque is the banker's cheqm of State Bank of India for

the amount of B, 24,754 ’/has‘ﬁ:een de livered by ‘the learned
counsel for the respondents to the learned counsel for

the petitioner in court today, The amount is S.'—’&“Ir_ to
cover the arrears of salary due to the petitioner, the .
amount of transfer allowance as well as House rent ¢ lleuuiq‘q
due to the petitioner, However, it has not been state ﬂﬂ

in respect of each of three items for which the
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to get the full amount due to the petitioner, The peti-
tioner will now comply with the order of transfer and

will join at Pithauragarh to whicersmmnu have
transferred him by the impugned order within two weeks
from the date of this order@ This petition shall stand

disposed of accordingly.
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